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(3) G.S.R. No. 216(E), dated the 15th 

April, 1991, approving the Madras Port 
Trust Employees (Acceptance of 
Employment after Retirement) Regulation, 
1991. 

(4) G.S.R. No. 244(E), dated the 29th 
April, 1991, approving the Visakhapatnam 
Port Trust (Recruitment of Heads  of     
Department)     Regulations, 
1991. 

(5) G.S.R. No. 280(E), dated the 23rd 
May, 1991, approving the Bombay Pout 
Trust Employees' (Recruitment, Senioriy 
and Promotion) Amendment Regulations, 
1991. 

(6) (U.S.R. No. 309(E), dated the 13th 
Nay, 1991, approving the Visakha-patnara 
Port Employees' (Welfare Fund) 

Amendment     Regulations,   1991.   [Placed 
in Libryre .  See  NO.  LT  238/91] 

Notification     of     Ministry     of  Surface 
Transport  (Ports  Wing) 

IV. (SHRI JAGDISH TYTLER): Madam 
I also hy a copy each (in English and 
Hindi) c f the following Notifications of 
the Ministry of Surface Transport (Ship 
ping 'Wh g) under sub-section (3) of Sec 
tion 458 of the Merchant Shipping Act, 
1958 :— 

(1) {I.S.R. No. 70(E), dated the 2nd 
February, 1991, publishing the Merchant 
{Shipping (Examination of Engine Drivers 
of Sea-Going Ships) Amendment Rules, 
1991. 

(2) G.S.R. No. 131, dated the 2nd 
March, 1991 amending Notification, 
G.S.R. No. 865, dated the "th October, 
1988.    - 

(3) G.S.R. No. 377, dated the 22nd 
June, 1991, publishing the Merchant 
Shpping (Cargo Ship Construction and 
Survey) Rules, 1991. [Placed in Library, 
See No. LT 239/91] 

Noffiiifiation of Ministry of   Surface 
Transport (Transport Wing) 

V. (SHRI JAGDISH TYTLER): Madam, 
I also lay a copy (in English and Hindi) 
of the Ministry of Surface Transport 
(Transport Wing) Notification S.O. No. 
301(B), dated the 29th April, 1991, amend- 

ing Notification No. 443(E), dated the 12th 
June, 1989, under sub-section (4) of Section 
212 of the Motor Vehicles Act, 1988. [Placed 
in Library. See No. LT 240/91] 

Reports  of the   Comptroller  and  Auditor 
General of India (1990) under Article, 151 

of the Constitution 

(SHRI M.M.JACOB): On behalf of SHRI 
P. K. THUNGON I lay on the Table, under 
clause (1) of article 151 of the Constitution, a 
copy each (in English and Hindi) of the 
following Reports :— 

(i) Report of the Comptroller and 
Auditor General of India —Union Gov-
ernment—[No. 1 (Commercial) of 1990]—
Introduction. [Placed in Library.   See   No.   
LT 222/91] 

(ii) Report of the Comptroller and 
Auditor General of India—Union Gov-
ernment—[No. 5 (Commercial) of 1990]—
Resume of the Company Auditors' Reports 
and comments on Accounts of Government 
Companies. [Placed in Library. See No. LT 
223/91] 

(iii) Report of the Comptroller and 
Auditor General of India--Union Gov-
ernment—[No . 7 (Commercial) of 
1990]—Audit Observations on Individual 
Topics [Placed in Library. See No. 224/91] 

MOTION    FOR ELECTION TO    THE 
COMMTITEE   ON  OFFICIAL 

LANGUAGE 
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The question was put and the motion was   

ad spted. 

SHRIMATI BIJOYA CHAKRAVARTY: 
Madam,  we want to raise a very important  
mat er. . . {Interruptions) ... 

SHRI MENTAY PADMANABHAM: 
Madam,   I  sought  your  permission. 

THE HEADER OF THE OPPOSITION 
(SHRI S JAIPAL REDDY): Madam, the 
situation in Andhra Pradesh is very alarming   
.. (Interruptions) ... 

 
THE DEPUTY CHAIRMAN: I am not 

allowing you. Please sit down. 

SHRI MENTAY     PADMANABHAM: 
Kindly rermit me. Madam, at a number of 
places in Andhra Pradesh, police opened fire 
on farmers.   ...(Interruptions)... 

 
THE DEPUTY CHAIRMAN. I will call 

you later. Sit down.. .(Interrup' tions)... 

SHRI DAVID LEDGER: Madam, we have 
been permitted to raise an issue... 
(Interruptions),.. 

SHRI SURESH KALMADI: Madam, we 
are only finding news from the newspapers. 
The House is not being taken into confidence 
as to what is happening, whether the prisoners 
have been released or not, whether Mr. 
Doraiswamy has been released or not. What is 
the actual position    ... (Interruptions)... 

 
THE DEPUTY CHAIRMAN: Just a 

minute. I will permit the Members to raise 
issues of their concern. I request you to speak 
one by one so that everything can be 
recorded...(lnterruptions) 

 
SHRIMATI BIJOYA CHAKRAVARTY: 

Madam, I want to raise a very important issue. 

THE DEPUTY CHAIRMAN: Mrs. 
Chakravarty, you did not hear me. I said that 
the matters which are of concern to Members, 
I would permit. But if all of you speak at the 
same cime, nobody will hear. Neither I nor the 
Government will hear them. Who, do you 
want, should hear   them?   (Interruptions) 

Please. That is the reason why I am saying 
that I will allow subject by subject. So, please 
don't interrupt and don't talk together.   
(Interruptions) 

I will allow, not now I said I would allow. 

SHRI MENTAY PADMANABHAM: You 
allowed me in the beginning, Madam'. 
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THE DEPUTY CHAIRMAN: Just a 
minute. I have permitted Mr. Kapil Verma 
first. Chairman has permitted him. He will 
speak. (Interruptions) I will allow you. They 
are not only the people of Maharashtra should 
bet priority, Madam, let him speak. 

SHRI NARESH C. PUGLIA: Maharashtra 
should bet priortiy, Madam, (Interruptions ) 

SHRI MENT AY PADMANABHAM : 
You have permitted me, Madam. 

THE DEPUTY CHAIRMAN. I will permit   
you.   Please,   one   minute. 

Five hundred persons have died in their 
State. They are bothered about it. You should 
also have some consideration. There should 
be some priority. Five hundred persons have 
died. They are worried about it. Let Mr. 
Verma speak. (Interrup-tionos) 

REFERENCE    TO FOOD HAVOC    IN 
MAHARASHTRA, MADHYA PRADESH 
AND  ORISSA 

THE DEPUTY CHAIRMAN: Please, 
Members, take your seats. I will call you. 
Never mind. I will call you 

Mr. Swamy, please sit down. I will call 
you. 

SHRIMATI BIJOYA CHAKRAVARTY 
(Assam):  Madam,  shall I start now? 

THE DEPUTY CHAIRMAN: One minute. 
SHRIMATI BUOYA CHAKRAVARTY: 

He is speaking for so long. 
THE DEPUTY CHAIRMAN. Never mind. 

You can also speak for a long time. But wait. 
Salve Saheb. Mr. Puglia, please take your 

seat. Mr. Salve will speak. Mr. Puglia, 
nothing will go on record, if you don't abide 
by my ruling. Mr. Salve, please  speak.   
(Interruptions).   Order. 

SHRI KAPIL VERMA (Uttar Pradesh): The 
reported calamity of the flooding of rivers, 
particularly the Wardha in Maharashtra and 
the Indrawati in Ortesa, has caused loss of 
human lives estimated at about 500 in the 
Nagpur District and more than ten in Orissa. 
Besides 100 persons have been trapped in the 
power tunnel of the Indrawati Hydel Project. 
(Interruptions) 


